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Faster Trains

1646. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to set up
an Investigation Unit to go into the
question of introducing faster trains;
and

(b) if so, the details thereot?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) The Research, Designs and
Standards Organisation of the Rail-
way Board has been asked to set up
a unit and to investigate this matter.
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12 hrs.
PAPERS LAID ON THE TABLE

G.S.R. 341 UNDER MINES AND MINERALS

(REGULATION AND DEVELOPMENT) ACT,

1957 AND ANNUAL REeporT OF HINDUS-
TAN STEEL LIiMrTEp, RANCHI

The Minister of Steel and Mines
(Shri Sanjiva Reddy): 1 beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) G.S.R. 314 dated the 6th
March, 1965, under sub-sec-
tion (1) of section 28 of the
Mines and Minerals (Regula-
tion and Development) Act,
1957.



6107 Papers Laid

[Placed in Library. See No. LT-

4066/65].

(ii) (a) Annual Report of the
Hindusian Steel Limited,
Ranchi, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above

Company.

[Placed in Library. See No.
4067/65.]

HAILWAY PROTECTION FoORCE (SECOND
AMENDMENT) RULES 1964.

The Minister of State in the Min-
istry of Railway (Dr Ram Subhag,
Singh): I beg to lay on the Table a
copy of the Railway Protection Force
(Second Amendment) Rules, 1964,
published in Notification No. G.S.R.
1593 dated the 7th November, 1964,
a~ corrected by Notification No. G.S.R.
73 dated the 9th January, 1955, under
sub-section (3) of section 21 of the
Railway Protection Force Act, 1957.
[Placed in L'brary. See No. LT—

4068/65.1

ANNUAL ReporT oF HINDUSTAN PHOTO

FrLms MANUFACTURING CompanNy Li-

MITED, OOTACAMUND AND ITS REVIEW
BY GOVERNMENT

The Minister of Heavy Engineernig
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
Ibeg to lay on the Tablea
copy each of the following papers:—

(i) Annual Report of the Hindus-
tan Photo Films Manufactur-
ing Company Limited, Oota-
camund, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.
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(ii) Review by the Government
on the working of the above
Comipany.

|Placed in Library. See No.
4069/65.]

KuBBer (FourTH AMENDMENT) RuULES,
1964 AND COFFEE BOARD . EMPLOYEES
PensioN Funp RULES, VTFE.

The Deputy Minister in the Min-
istry of Commerge (Shri S. V. Rama-
swamy): I beg to lay on the Table—

LT-

(i) a copy of the Rubber (Fourth
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 65 dated the 9th Janu-
ary, 1965 under sub-section
(3) of section 25 of the Rub-
ber Act, 1947.

[Placed in L'brary. Seas No. LT—
4070/65.]

(ii) a copy of the Coffee Board

Employees  Pension Fund

Rules, 1965, published in

Notification No. G.SR. 337

dated the 8th March, 1965,

under sub-section (3) of
section 48 of the Coffee Act,
1942,

[Placed in Library,
4071/65.1

See No. LT—

12.2 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages receiveq from
the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules cf Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return rere-
with the Appropriation (Rail-
ways) Bill, 1965, which was
passed by the Lok Sabha at
its citting held on the 15th
March, 1965, and transmitted
to the Rajya Sabha for its





